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ORDER 
IA-2839/ND/2021: 

This is an application filed by one of the Operational Creditors seeking 

to consider its claim which is rejected by Resolution Professional on the 

ground that the claim is filed after the CoC has approved the Resolution 

Plan. Learned Counsel for the Operational Creditor states that the present 

Applicant came to know about the CIRP against Corporate Debtor at a very 

advanced stage and hence could not file claim in time. In the interest of 

justice the same be considered. Mr. Abhishek Anand, Learned Counsel for 

the Resolution Professional states that the CoC had approved the Resolution 

Plan in the month of January 2021. Order in the Resolution Plan under 

Section 31 filed by the Resolution Professional was reserved in February 

2021 and the present claim was received by the Resolution Professional in 

the month of April 2021. As per the settled law the same could not be 

considered. We need not repeat the settled law that after the Resolution Plan 



is approved, no further claims can be added and Resolution Applicant 

cannot be burdened by hydra popping of such claims. Hence, we reject the 

application.  

Application is dismissed.   
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